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Mr. ,K‘.Kam«‘tl Singh; Counsel for the petitiener

Mr, Manich Bhapdari, Counsel for the respondents
Heard Mr, K Kral § Singh -’ind Mr, Manish Bhandari,

The responient irn their reply hdve furniched
a éopy af fhe comrunicition to the applicant by
which they h3d rejected the anplicants repféSentation
" by @ speaking erder, Thu®, we are sdtisfied that
the otder of the Tribunal dated 6-9-94 his been

substantially complied with by the respordents,

The C,P, dees not survive and the same is

dismissed, The notices issued 3are diScharged.'
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